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CRA No.14042-2024

IN THE HIGH COURT OF MADHYA PRADESH
AT INDORE
BEFORE
HON'BLE SHRI JUSTICE SUBODH ABHYANKAR
ON THE 20" OF JANUARY, 2025

CRIMINAL APPEAL No. 14042 of 2024

AJAY
Versus
THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:
Shri Ashish Gupta- Advocate for the appellant.

Shri Bhuwan Deshmukh- G.A. for the State.

ORDER

1] They are heard. Perused the case diary / challan papers.

2] The appellant has preferred this criminal appeal under Section 14-A
(2) of the Scheduled Caste & Scheduled Tribe (Prevention of Atrocities)
Act, 1989 (as amended by Act of 2015) (hereinafter referred to as the
‘SC/ST Act’), against the order of framing charges dated 29.11.2024,
passed in SCATR No.63/2024, passed by Special Judge (SC/ST Act),
Barwani, District Barwani (MP), wherein, charges under Section 306 of the
IPC and 3(2)(V) of the SC/ST Act have been framed against the appellant.
3] In brief, the facts of the case that the deceased Santosh Jadhav
committed suicide on 11.06.2024, leaving behind a suicide note, in which
he has alleged that the appellant and the other accused persons had lent him
some loan, and the appellant in particular was taking Rs.16,000/- per month

in interest, and as he was not able to the pay the interest, a cheque of
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Rs.2,50,000/- was obtained from him, and as the cheque was dishonoured,
a notice was also issued to him, in which it is also mentioned that if the
amount is not paid within fifteen days’ time, he shall face the judicial
proceedings.
4]  Shri Ashish Gupta, learned counsel for the appellant has submitted
that even assuming the aforesaid suicide note to be true in its entirety, no
case under Section 306 of the IPC 1s made out, as there 1s no abetment on
the part of the appellant, and merely lending money to a person and
demanding the same back from the said person cannot be termed as an
abetment to commit suicide.
5] In support of his submissions, Shri Gupta has relied upon a decision
rendered by the Supreme Court in the case of Mahendra Awase Vs. State
of M.P., passed in Criminal Appeal No.221 of 2025, paras 18, 19 and 20.
6] Shri Bhuwan Deshmukh, counsel for the respondent/State, on the
other hand, has opposed the prayer, and it is submitted that it is not a case
where interference at this stage is required, as not only in the suicide note
the deceased has mentioned that he was being charged excessive interest
per month, but in the statement of the wife of the deceased also (page 254),
she has clearly stated that her husband had obtained money from the
appellant, and despite repayment of the same, excessive interest was being
charged even on the interest which remained to be paid, and thus it is
submitted that no case for interference is made out. It is also submitted that
CDR is also available, indicating that the deceased was being coerced by
the appellant.

7] Heard counsel for the parties and perused the record.
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8] From the record it is found that the FIR in the present case was lodged
on 16.07.2024, in respect of the suicide committed by the deceased Santosh
Bagri on 11.06.2024. In the suicide note which has been recovered from the
pocket of the deceased it has been mentioned that he was giving
Rs.16,000/- per month interest to the present appellant, and on account of
his default in payment of the same, the appellant was pressurizing him, and
a legal notice has also been issued to him in this behalf. The aforesaid
suicide note is written in the handwriting of the deceased, which is also
apparent from the handwriting expert’s report. It is also found that the wife
of the deceased, Ashabai has further elaborated the problems faced by the
deceased, and she has stated that her husband had taken various amounts
from various persons, including the present petitioner, and he had already
returned back the money, but he was demanding additional amount by
charging interest on interest.
9] It is true that the deceased has not mentioned the aforesaid facts in his
suicide note, however, it is stated by him that he is continuously making
payment of interest only, to the tune of Rs.16,000/- to the appellant Ajay
Joshi, and in respect of the other accused persons also, he has stated that he
is continuously making payment of interest to the other accused persons as
well.
10] So far as the suicide note left by the deceased is concerned, the same

reads as under:-

“H ol @ AT IR 3MMcH §edl AT @ § 30H A IRAR HT FHIS
aly et &

1. 37T SRl & 16000 & ARGl T SIS ¢ (@ AT W AR T Ao
JAET ¥ W Iegld A 33U ad AT 250000/- & Hr for@r udr =
Ueh T3H B ehlel H FY afed fGar arn foed 15 feat & 3o
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ThH ATl A T el IAT g1 HeTUT YT wIATeRANe HrAarer H
SE |
2. AT AT AGRIST el & 3000/- & Afger T sATST & @ AT 3eAehr
i 5 AR &I AT 78 S A 3ol 87 Ak oI el HH ol
ar gl
3 FST TS A 5 a¥ ¥ 3000/- & AfgeA FT sqTST ¢ QT AT 3AHT 2-
At ¥ SIS T8 S W 3T A ST HT el AT SIAP hgel ofal
U] & FE o IeST AT ST ST &I
4 MFe TSR AT IH TS W gl g a8 M 10% sTTST JhT AT
AR & eaTehT &I

3T 3o SO A gAfRD F T R A A S & T g
gfeE @ AU Fg fdest & fh A S & dlg Fg oleT A ERarell H
GRATT 7T L

11] It is also found that there is not only one suicide note, but it appears

that prior to writing of the main suicide note, the deceased had also tried to

write the same on an another page, which reads as under:-

“F FoT F TR @R 3cH & W%Tésﬂﬁmqmﬂaﬂaﬁé
aly e &
31 et 16000 & #Afgel sATST o I@|T AT IR 9id Afgel T AT Aar
fear ar saTer SIS gaTa S #IE 250000/~ &
12] In such circumstances, it is difficult for this Court to come to a

conclusion that the deceased committed suicide only because he was served
a legal notice by the appellant.

13] So far as the decision relied upon by the counsel for the appellant in
the case of Mahendra Awase (Supra) is concerned, the same is
distinguishable on facts, as it was not a case where the deceased was
harassed by the loan mongers, whereas, in the present case, apparently, the
deceased was continuously harassed by the petitioner by charging interest

on interest.
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14] In view of the same, this Court does not find it to be a fit case to
interfere with the order of framing of charges.
15] The trial court shall proceed with the trial on the basis of the evidence
on record only, without being influenced by the observations made
hereinabove.

16] Accordingly, the appeal being devoid of merits, is hereby dismissed.

(SUBODH ABHYANKAR)
JUDGE

Bahar
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